
 

 

 

 

GOVERNMENT OF MEGHALAYA 

LAW (A) DEPARTMENT 

(LIBRARY) 

 

THE 

MEGHALAYA NARCOTIC 

DRUGS 

PSYCHOTROPIC 

SUBSTANCES 

RULES, 1986 with 

AMENDMENT,2012 

 



' . 

, 

f 

'. 

, Is-
'.' 

t 
' . 
, , 

,{ 

The 22nd January 1986 

NO.ERT(E)18/85/231.-In exercise of the powers conferred hy 
Section 10 read with Section 78 of the Narcotic Drugs and Psycho, 
tropic Substances Act, 1985 (61 of 19&5), the Government of Megha­
laya hereby make the following Rules for carrying out the purpose 
of the Act, namely.-

THE MEGHALAYA NARCOTIC DRUGS PSYCHOTROPIC 
SUBSTANCES RULES, 1986 

1. Short title , extent and commencoement.-(1) These Ru1es 
may be called the Meghalaya Narcot:c Drugs and Psychotropic 
Substances Rul,es, 1986. 

(2) They extend to the whole of the State of Meghalaya. 

(3) They shall come into force at once. 

2. De{tni;t,ions.- In these rules, unless there is anything repug ... 
nant in the subject or context-

(a) "Acl:t" means the Narcotic Drugs and Psychotropic Subs­
tances Act, 1985. 

(b) "approved practitioner" means-

(i) any person registered as a medical or dental practi­
tioner under any law for the registr ation of medi­
cal practitioners or dentists for the time being in 
force in an !1art of India' or 

(ii) any person pL ~tiGing veterinar y medicin and 
surgery and who has obLain d the degree Or dip­
loma. in vet >r inary science from a recognised 
veterinary institution; and ~ , 

(iii) an other person ,engaged in med ical, denta~. ~ fJ'S 
veterinary practice and from t;me to tune 
appro d by the Commissioner for the purp.ose of 
these rules. 

(c) "Commissioner" means the Commissioner of Excise, 
Meghalaya; 

(d) "export" means to take out froOm any place within tlie 
State to any place outside it; 

(e) "import" means to bring into any place within the, State 
from outside it; 

(f) "fQrm" means a form appended to these rules; 

(g) tCliceI).sed dr uggist'·· means u person to ~~.om a ~icen,s~ 
for the mantlfaciure and sale .of medIc. mal drug _ has 
been -gr anted by the Commiss~oner under these rules i 
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(h) "State Government" means the Government of the State 
of Meghalaya; and 

(i) all words and , pressions used and not defined but 
d ·fined in the ct shall have the meanings respectively 
assigned to them in th e Act. 

3, Powers of O/Tlcers,-Subject to such orders and dire t ions 
as may b ' g iven b. t.he Stat e Gov I'llment from time to 't!Jne , t he 
Conirnissioner , Deputy Commissioner of Exc:se, Superintenden ts, 

' Deput.' uperintendents, J nspect ors and Assistant lnsl ectors of 
Excis~ and s uch officers as may be appoin ted by the State Govern­
m ent under su'b-section (1) of Section 7 of the Act shall exerciso 
the powers under these rules , 

4, Poss ssions, ,In.anu!actu1'e ale , t?'a'nsport, import ,ex p01't, 
et c, of Opium.- 10 p erson shall cultivate opium poppy or lJossess, 
-UanSPQrt, impor t , -,port, seU purchase, consume or lise any 
opium, poppy straw or cannabL<; (exclud ing charas )' except for 
Dt dicinal purposes an d in a cor rlance with the provisions of these 
-rul s, 

5. il pplication f01' and g?'Cl,nt of a Zicense ,-( 1) per.son inclu-
ding an approved pract:tion r who desires to posse s, pur hase. 
's"U or us opium or 01 him derivatives fo r mecUcinnl purpose and 

. ~ny approved practitioner using, compounding or dispen s:ng 'opium 

. 1'0'1' t:Q:e pa Li nts and for bona {Ide medicinal purposes ma,' make 
an application in Form ' A' to the Commjss'0ner for grant of a 
tic nse, 

(2) The Commissioner if he is otherwise satisfied \ ilh the 
3,'j.nl:cation made undel' sub-ru' e (1) rna with the approval of the 
~$-t&te Gov rnment, grant a lie nse in Form 'U' to th· applicant 

' strict!. for medicinal purposes on the follo""ing conditions, 
namely:-

'r.-", 

, 'i,' 

(a) That the quantity of opium in the possess'on of the 
licences ,shall not at any time exceed 100 grammes; 

(b) that the opium is to be obtained from a Government 
factor under a permit issued by the Commissioner; 
and 

(c) that proper account of the opium received and used is 
maintained, . 

6, Possessi.on of poppy straw or cannabis.-A licensed druggist, 
qualified Chemist or approved practitioner engaged in medical or 
veter:nal'Y practices may possess--

L: 

, 

(a) poppy straw not exceeding lOO grammes at a time for 
use in .such practice; 

(b) cannabis (hemp) for manufacture of med icinal hemp and 
tb be obtained from a Government warehouse esta­
blished by the Central or any State Government in India, 

",, ' 
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7. Tmnsportat'ion 0/ opium) eto.-(l) A licensed druggist, 
approv dpractitioner, quallfied chemist or person h01ding a licence 
under Rule 5 (2 ) ma transport opium or, as the case ma,y be, 
poppy stl:aw or cannabis, either personally or through his agent 
as may be named in h~s licence f'Tom a Government warehouse or 
factory to J1is premises. The transportation shall be cov.ered by 
a permit granted ill Form 'C' h. th ommissioner. 

(2) Til permit i.Q. sub-rule (l) shall be issued in quadrupl~­
cate. The quadl'llpU at copy shall b given to th p r50n to whom 
permii is granted and the remaining copies fo rwarded to .the o,v­
ernm nt facto r . or war,ehous ·. as the case may be. The factory 
or warehous > shaH reta:u th> cl uipl:cate COl y for record, send ·tl1.e 
original cop~y w:th the consignment of opium, poppy straw or 
annabis as the case ma be and r eturn the triplicate copy to the 

issuing authori.ty after endors 'ng tlter.e n the quantity actually 
snpplied and ih date of d spatch 

8. import 01 opium, etc'., b!l post.-A permit holder may import 
opium, poppy straw or 'annabis from the Government factory or 
"i'ar house by post provi.ded that-

(a) 

\\".ot" 

(b) ~ ~ :' . 

L-

(c) 

he has obtained the necessary permit under Rule 7 (1) ; 

only the parcel post is used and the parcel is insured; 

a I claration is furnished wi1 h the par,cel stating Hie 
names of the Consignor and th Consignee the contents 
of the parcel 1n letall the number and elate of the per­
mit and such other particulars as the Commiss:oner may 
from time to time dir,ect. 

H. Transportation otherW'ise prolt'ibited.-Save as provided ! .';''1 

these rules transport of op' um, poppy straw or cannabis is prohib r 

ted. 
I 

10. Maintenance of a 'counts ,1m' sale, etc., d/ api/un cleriVa­
tives .. - (l) The licensed druggist, licensed che.Jllist and a[ pro.v cl 
practition r holding lkensf~s for the purchase or sale of 0PltIlTI 

c1 rh'atives shall maintain an accurat account jn ' or In 'D'. 
f 

(2) The accounts under sub-rule (1) shall be liable to be 
inspected in such maImer as the Commissioner may direct. , 

11. intimation of anival of opiuVl etc.- A licensed druggist, 
licensed chemist or approved practitioner l1uxcbas:ng opiu~ . 10PPY 
strav or cannabis shall immedi.ately report to th Superintendent 
ot <,xc;se of the district conc'rned on the arrival of the same 
stating the quantil;y receivc<;l and all . t.her nee ssary information. 

/ 

12. Licence 1ee.-An annual license fee of Rs.150 shall be 
char~t;!d !oi the '~rant <?f licence under ~ule 5 (2). 

• J 
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13. Permit fjee,-A fee of Rs.50 shall be payable in advance 
for each of the permits to be granted under Rule 7 (1). 

14. Surrender of Opilltn y etc ., on exp'~1'Y of licence .-Tf a 
licensed druggists, lie l'lsed ch m;st or approved practWoner has 
in h is ·possession after expiry of his Ecenc or p mit, all) 01 il1m, 
derivative, poppy straw 01' cannabis which he is unable to d:spose 
of, h e shan with 'n a wleek from the date of expiration of his Ec nee 
or permit StirreRdc-r the same to the Comm!ssioner who shall depo­
sit them in a Government ,\ arehouse · P l'OV~ led that if an. such 
opium, opiuUl. del'ivativ , poppy straw or cannabis is no lonf,{er fit 
for use, the ODlmissioner sha11 ord r destrllct:on wi bout any 
compensatiQn, 

15. Licence /01' pU1'chase, etc'., 01 manufctctu'rcd (hllgs ,- (l) 
Applicat:on for a license 1'01' purchase , sale 01' pre paration of manu­
factPi'ed drugs shall be made in Form 'A to t.he omm:ssi n l' who 
may, . with the apl roval of the tate Go ernment, grant a licence, 

(2) The licence shall be in Form 'E' and for a period of one 
year from the 1st pril to the 31st March of the year following 
or for any shorter pel':od. 

1-6, Licence not to be transferred.-A licence. granted under ' 
these rul,es 'shall nDt 'be transIerred except with the pr vious per­
m:ssion of the State Government. 

17, Cancellation or suspension of a Zkence,-(-l) Th Commis­
sioner with approval of the State Government, and after reasona­
ble opportu.u:.ty is granted to the license to tate his case, may 
cancel or SUS] end any Jicence granted under th se rul s-

(a)' if any fee payabl,e by the holder thereof js not duly and 
punctually paid; 

(b) in the event of any breach by lhe lk:{'.nse or by any of 
h 's agents of any of th terms or condit-i.ons of the 
licence ,or an r of the provisions of the I\. t or Rules 
framed the De under; 

(c ' f the holder :s convjcted of any oITence under the Act 
or any other law for the time being in force relating 
to excise or narcotic drugs ; 

Id) at any time if the State Government thinks it necessary 
so to do in publ:c interest or for public good . , , 

~h(:'n a licence is cancelled or suspclllled. under sub·-
_ ~.ny other licence or permit granted to sllch person Imder 

any rules fra;m d under 1he Act shall a so be l.ia'ble to be . cancelled 
or suspended ,; :1. lL :.: ' 0 t_ " .t: X l,i~,&J 

, 
J 
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(3) The licensee shall not be entitled to any compensation 
(.or susJ)cnsion or cancellation of any licenc€ or permit under this 
rule. 

18. Cultivation of CannaMs ptant.-(l) Every cultivation licensed 
under the rules to cultivat€ cannabis plant shall after each harvest 
dispose the cannab:s plant obta'ned from such' cultivation in th~ 
following manner, that is, by- ' ; 

I 
(a) selling the same to a licensed dealer within the State or 

in another State; 
"" . ";;- ""!:.J \ 

(b) warehousing the same for sale, export or export out of 
India; 

(c) using the same as manure in his field; or 
~;: (,> .. 

(d) destroying the same. 

(2) 'The cultivator shall not in any year keep with h :m any 
such cannabis plant beyond the 31st of July of the same year. 

i 
19. Warehousing of poppy straw, etc.-(l) The State Govern-

m ent may declare a place to be a warehouse and it shall be the 
duty o~ the owner to deposit in such warehouse all such poppy 
straw and cannab:s plant as are legally jmported or, as the case 
may be, cultivaLed for safe custody and other purposes under the 
Act. The order declaring a place to be a warehouse shall specify 
the arrangement for custody of such poppy straw in the warehouse 
and the conditions for the removal of the same therefrom. 

(2) The Slate Gov rnment m ay LLx the r ate of f 'es to be 
lev~ecJ for such war ehousing and the manner in which and the 
p eriod after wh:ch the poppy st r aw or as tb e case may be, cannabis 
plant wm' housed sh all be d i.sp()s~d of in default of payment of 
fees. . 

:20. Confiscation of opium , etc.- (J) OpimD confiscated shall be 
s en t o a Gov l'n n ent Clpi llJn factor y at hasi pur, U. P. The court 
(onfl scnting the opium shall send th e opium in sealed packet stat~ng 
til a ct ual qu antitv of opium pack d and seal d to the C01U~:nissioner 
roJ.' nwal' l transmission to t he offie r -in-charg,e of the said Gov-

rDn1l'nt op ' um factor.', The Comm:ssioner on r ece'jpt of the sealed 
packet , shaH send the sa Ule under a parcel indicat ing th e quantity 
of opi llm , DHmes of the consignee and consignor t o the officer -in­
charg of t he said Government o pium factor with an int imation 
to the arcoLic Commissioner. 

J2) POPI)), straw con ',ent r ate, morph in e, codcine, Thebaine 
and any opium derj" af ves eonfiscat d sh all be sent t o th e Govern­
m ent factorv inoonformity with sllch p rocedur e as t he State Gov­
ernment may, frQID t ime t o t Lmc, direct. 

I 

I 

I 1 
L; 
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(3) Any nm'cotic drugs or Psychotropic Substances confisca­
ted shall be destro ed immediately. 

(4) Any other th'ngs confiscated shall immediately be des­
troy,ed under the orders of the Commissioner. 

, 21. ' rant of 1'ewa1·ds.- Thc Commissioner may grant a reward 
not exceeding Us.I ,OOO to any person contributing to the preven, 
tion or detectIon of offences under the Act. 

(2) The CommissIoner ma r also grant rewards up to Rs.l,500 
in each case to an ' officer or starr ~ ns trllmental in the d tection 
of an oifence and con vict:'on of th allendeI'. Re' ard of any higher 
amOlmt shall require sanction of the oVernnlent. 

DILIP SINGH, 
Special Secy, to th \ Govt. of Meghalaya, 

Excise, Registration and Taxation D partment. 

FORM 'A' 

[See rules 5 (1) and 15 (1)] 

Application for a L~cense to Possess, Transport Opium 
ai1d Other Nat'cotic I):r'ugs: 

1. Name (s) with ;:;~ddl'CSS or addresses of the 
person~ ap lJying for gl'ant f a license 
tint! r t il ' N arc Ilk Drugs and. Psychotropic 
Substan ' Act. 198"' . 

2. T he purpoo fur which the license is r q11 iled 
lip cuying in dClai ls i h l1 a lul'e of thc bus­
iness which the applicant de ires to carry 
on lhcr in. ' 

3. T!';e name of the locali ty 2.11d site of the 
building in w hich the liceClsee desires to 
carryon business. 

4. The plan of the buiJd' ug int nded to be 
use l fur stol'(·S. prcparation, manufacturc 
and compounding orlhe medicinal drugs. 

5 . The da t ' 11 whic.:hthc applicantproposesto 
CommellC ~uch b\ l sines ~_ 

6. Whether th appli ',lot has btaincd a drug 
liceuse from Heallh Department for manu ... 
fact ur~ of drugs. 

7. Wheth(r the appl icant is a quo tilled medical 
practitioner (A Certificate t be attached 
from the H calth Authorities to that effect) 

8. Whether thc applica ut is a druggist (A 
cerlificale LO b e aHa hed fwm the Hcalth 
A"thol 'j1ies to thnt e~,cl ) . 

9, Present occupation of the applicant. 

(Signatt:re of the applicant). 

, 

to 
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FORM 'B' 

[See Rule 5 (2) ] 

:;;;;;:-:-.. -

License to possess tmnsport, etc., of opium and othe1' Narcotic 
Drugs 

District. ......... .. .... . .. .. ... . ... . . ........ ......... . 

N umber of License in the register ...................................... . 

Name of the Licensee with address in full .......... .. .... .......... . 

.. ..... .... " ........... , ... .... .... .. .. ...... ........ . 

Location of the Shop .. . ....... .............. . ...... ... ............. . 

BE Itf KNO\~. J THAT Shri/Smti ........................ .. ............... .. 
son/daughter of ...... .. ................................. . whos address given 
abo e is hereby authorised by the Commissioner of Excise, Megha­
laya to possess, sell and to transport o-piUll1, poppy straw, cannabis 
and narcotic drugs bona fide as medicine and to tlse the same 
bona {ide medicinal preparation at the premises .......................... . 
....... . .. ....... , ............ called or styled ................................ .. 

Ii is required of the polder of th:s license as a cO'nditi.on of 
this license remaining in force, that he/she duly and faithfully 
performs and abides by the follo wing conditions :-

I. That he/she pays to Government in advanoe a fee of Rs.500 
(Rupees five hundred) only for the year or for any brok>en period 
thereof, through the Treasury at .......................... ......... ...... . 

II. That he/she purchases all the opium, pappy · straw, canna­
bis and other narcot~c drugs to be used under this license from 
the 0" ' rnment opitlm factory or warehouse and 'be brought to 
the premises under permit granted by the Commissioner of EXCise. 

III. That he/she sells or uses opium, other narcotic drugs and 
cannai)is in the premises for wh:ch this license is granted, and 
he/she sells opium and other narcotic drugs for bona {ide medical 
purposes to the extend of grammes to any recognised licensed­
drugg'st" licensed-holder or licensee medical practitioner and that 
he/she does not sell· in any other places other than those named 
herein. 

,. 
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IV. That he/she does not manufactLlre medicinal drugs more 
than the qUal1tity to which he/she is .entitled to possess the same. 

V. That he/she does not have more than 100 grammes weight' 
of opium or of other narcotic drugs in his possession at one time . 

VI. That he/she does not sel1 or deliver opium and other 
narcotic drugs to any person under 18 years of age whether for 
consumption by such person or by any other person. 

'\ II. TlI.,at he/she at once produces his/her license :md accounts 
for inspection, on the demand of any officer of th departm nt of 
Excise, not below the rank of eput SUJ)'erintendent of Excise 
empow red under Section 41 (2) of the Nar otic Drugs and Ps cho­
tropic ubstances Act, 1985 (01 of 1985), antI he/she does not pre­
vent any such oII1cer from entering his/her premises at an' hour 
of the da ,or night. 

VIII. That he/she does not transfer this license to any other 
person. 

IX. That in th infring,ement by h)n/her of any f th a'uove 
conditions or any of the conditions imposed by the Narcotic drugs 
and PsychotroTl:c Substances Act, 1985 or by the Rules made there­
under, or, if th re be any reason to believe that the Ecense is used 
as a cloak for illicit sales, this license mao be cancelled b. the 
Commissioner of Excise and the licens e shall not be entitled to 
the refund of the fee payable under th o l'cense which he/ he llas 
paid in advance and h /she shall he liable to all or any of the 
other penalties prescrfbed under the Narcotic Drugs and Ps:ycho~ 
tropic Substan ·es ct, 1 (85 and the ,rules made thereunder. 

Date ...................... ~ .. (Commissioner of Excise). 

Agreed and accepted. 

(Signature of the Licensee). 

(With full Name). 
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[See, Rule 7;(1)] 
:r ~ 

PERMIT TO.v4.1l.RANS;l?G>.Ba" :' OPIlJM'J 0ANNA~I~ J:\ND OTHER 
NARCOTIC RUGS AND PSYCHOTROPIC SUBSTANCES 

Dist·rict ..... ~ ........ ,' ........ ~ ............ " .. "" 

N umijer of permit in, the r,egister ....... ; ................ ' ... ' ...... 1. ..... . 

Name of the Iti~nsee with adp,ress in fij11 ... " .......... ' ......... : .. 
• I ••••• '" •••••••••••• , f ••• ••• • , ••••••••••• •• !" •• .••••• _,I •••••• 

Location of the Shop . ................... ................... ;; .. ' .. " .... . 
. . " I:!\ • , 

Pernlit is gl.;anted to Shri/Smti. ................................... .i ..... .. 
/ ' ' son c1augl1ter of ........... ...... ................. .. , ... " 1 to transport/import 

.from anYI Gov~rnment opium Factory or Warebolllie a't prov4d by 
Governm~nt the following opium/cannabi lother na cotic drugs and 
psychotropic S~bstances as th~ cas .may he, to the amount as *peoi~ 
fled below:-

,. '; 

, ')' 
(-f\) 0I>ium ............... ' .. , ...... g,ms. 

~ 

(b) C~nnabis ........ ;; ...... ~ .' .... ". .. gms. . " . 

I 

I (F) (Name of the N arco~k : Drugs) ............ ;...... ..... .... gms. 
f~ 
. ,The ~uantitY of the ~onl>i~ent transported/imported shall 
not be p,cked/transported ih di~erent pacl{ets. , ; , , " 

Tne permit is valid for a ~riod of , 30 (thirty) days froJ'll Uie 
date of is~ue. 

~lie dupliqate copy snail be r~ttfrned by, tbeconsigner lafter 
the d'espa cl1. o( the consignment to the ComII1iss~one~,: of ~xcise . 

.. \ 
t ,,-' I 

The ~rrivall of the c~nsignment should he r ported ' by the 
permit-holder to the Comm'ssioner of Exdis a,nd also t'q the 
Superintendent ' of' Exdse of -th District· cance.r:ned \vho shalL cause 
necessary veri:~c~ti?l1 of consignment eitqer bYi himself or by Isuch 
officer as authorIsed by him. 

N.B.-(To be issued in quadruplicate, one copy being k pt in the 
office of issue, another to be returned by the consign r to 
the Commissioner of Excise, the third to be sent to the 

I Authority ' o.f the exporting district and tho [oul'th to accom-
pany. tli-e. cOJl$1lgnmentl. , 
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: IIl I II'JI)~~ENSE' "'TO PUliWFIASE:1J 'FO" M~N'UFAOTtJi'tE: 'Jjltutr.s·r'·~··j) 
: - I .ocr ,'( r l' , I ,.; , t I, J ~ :"".~.::? :!- ':~ !! !_:~_.~.. "'ct .. J 
~ :' " 1J}lilstritct .. I:!, .: ' .. \ ! ' ·\ '~ : .. :t" ·""·:!! " "' '-.''' !H (.1.1 , I 'II IIWIII , 
" I . I - ,. r , - - r , . ," [ , • 1 ! ' 
. ,,~ N'tt'ifib I · ..I. f · 1·\.l ·<J: J , .' 'l · r .., \ " , er u l~eust: ' 111 reglster .... .... · .. · ... ;J .. , .I~ .~;:' .. ' .... ,j .. . ... !J i .. f ..... 
,l r,, 1 . r1 I I .' , J I , I I. .<1" I 

r, N-a.tnE!' 0" il$i~eri'se!a )1'010 ' ~ I 'a'ria' a·dtif.es" inrflllll .. .I: .. 1 ~J . . ....... " ~ "~'!': 
......... . ..... : ...... .. . ................... ............... . ;... ".,t.'T 

• , .' • I . • ~. :&,;r • :-~ 1f.:~ ... ,: 
.J ; " L'0··c·.!11;t·y·· ' ,. ,I ;, , 'II ' " 11f : .(,' ' 1'1; " , . 

I Q _., ••. ••••••••••• , ••••• t1 . · •••••••••••• : •••••••••• ~ ....... .. Ji l • - . , 

il . I I. . • f' , " a . ,'ii!...: • • 

!:!'" ". II" 'f:: i 1 '.' " 9:) ' r - - '- . 
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PART - IIA 

GOVERNMENT OF MEGHALAYA 

EXCISE, REGISTRATION, TAXATION & STAMPS  DEPARTMENT 

ORDERS  BY THE  GOVERNOR 

------- 

NOTIFICATION 

The 31st August, 2012. 
 
No.ERTS(E)59/2012/2.  ‐  In exercise of  the powers conferred by Section 10 and 78 of  the 

Narcotic Drugs and Psychotropic Substances Act, 1985 (Central 61 of 1985, the Government 

of Meghalaya hereby make the following rules to amend the Meghalaya Narcotic Drugs and 

Psychotropic Substances Rules, 1986 namely ,‐ 

1. Short title and commencement ‐  (1) These Rules may be called the Meghalaya Narcotic 

Drugs and Psychotropic Substances (Amendment) Rules, 2012 

(2) These shall come into force on and from the 31st August, 2012. 
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2. Amendment of Rule 2.  ‐  In  rule 2 of  the Meghalaya Narcotic Drugs and Psychotropic 

Substances Rules, 1986  (hereinafter referred to as the principal rules), after clause  (g) 

the following new clauses (ga) and (gb) shall be inserted, namely :‐ 

(ga) “morphine” includes any preparation containing morphine; 

(gb) “recognized medical institution” means a Hospital or Medical Institution recognized 

by the Drug Controller for the purposes of rules 20A to 20I. 

3. Amendment of rules 4,5,7,11,14 and 20. –  In rules 4,5,7,11,14 and 20 of the principal 

Rules, for the words “opium” appearing in the respective rules, and wherever it occurs, 

the words “opium/opioids” shall be substituted. 

4. Insertion  of  new  rules  20A,  20B,  20C,  20D,  20E,  20F,  20G,  20H  and  20I  –  In  the 

Meghalaya Narcotic Drugs and Psychotropic Substances Rules, 1986, after rule 20 of the 

principal Rules, the following new rules 20A, 20B, 20C, 20D, 20E, 20F, 20G, 20H and 20I 

shall be inserted, namely, ‐ 

“20A. Special provision regarding morphine and Recognition of Medial Institutions.‐ 

(1) Every medical  Institution which  intends to be recognized  for the purpose under these 

rules shall file an application in Form F appended to these rules to the Drug Controller 

appointed by the State Government. The application shall be disposed of by the Drug 

Controller and his decision shall be officially conveyed to the applicant within a period 

of three months from the date of receipt of the application. 

(2) If  it  comes  to  the  notice  of  the  Drug  Controller  that  morphine  obtained  by  the 

recognized medical Institution was supplied for non‐medical use or that the provisions 

of  these  Rules  have  not  been  complied with,  the Drug  Controller,  for  reasons  to  be 

recorded in writing and after giving the party a reasonable opportunity of being heard, 

may revoke the recognition accorded under these rules. 

“20  B.  Duties  of  the  recognized  Medical  Institution  –  Every  recognized  medical 

institution shall, ‐ 



PART-IIA]          THE GAZETTE OF MEGHALAYA, (EXTRAORDINARY) AUGUST 31,  2012         321 
 

(1) designate one or more qualified medical practitioners who may prescribe morphine 

for medicinal purposes. When more than one qualified medical practitioners have so 

been designated, one of them shall be designated as over‐all in charge. 

(2) the medical practitioner so designated or the over‐all in charge, as the case may be, 

shall :‐ 

(a) endeavor  to  ensure  that  the  stock  of  morphine  is  adequate  to  meet  the 

requirements of the patients :‐ 

(b) maintain adequate security over the stock of morphine; 

(c) maintain  a  record  of  all  receipts  and  disbursements  of  morphine  in  Form  G 

appended to these rules, and; 

(d) ensure  that estimates, and other  relevant  information  required  to be  sent by  the 

recognized  medical  institution  under  these  rules,  are  sent  to  the  authorities 

concerned in time. 

“20 C. Sending of estimates of requirement of morphine by the recognized medical 

institution . ‐ Recognized medical institutions shall submit their estimates of annual 

requirement of morphine in Form H to the Drug Controller by the 30th November of 

the calendar year along with the name and address   of  the  supplier  from  whom 

they   intend to procure morphine. 

“20 D. Approval of estimates by the Drug Controller. – Upon receipt of the annual 

requirement,  the  Drug  Controller  of  the  State  shall  examine  and  consider  the 

estimates. A formal reply conveying approval or rejection of the estimates shall be 

communicated by the Drug Controller before the 21st December of the same year. A 

copy each of the communication shall be sent to the supplier whose name has been 

recorded  in  the  estimates  and  to  the Drug  Controller  of  the  concerned  State,  in 

cases where morphine is proposed to be imported from outside the State. 
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 “20  E.  Supplementary  estimates  –  If  the  requirement  of  the  recognized medical 

institution  exceeds  the  annual  estimates  approved  by  the  Drug  Controller,  the 

recognized medical institution may submit supplementary estimates at any time  for 

consideration  of  the  Drug  Controller  who  shall  deal  with  and  dispose  of  such 

applications  for  supplementary  estimates  in  the  same manner  as  he would  have 

dealt with the annual estimates. 

“20 F. Possession, transport purchase etc., ‐ The provisions of these rules in respect 

of  possession,  transport,  purchase,  sale,  import  or  export  inter‐state  or  use  of 

manufactured drugs shall  ipso facto apply to possession, transport, purchase, sale, 

import or export  inter‐state or use of morphine  in respect of a recognized medical 

institution. Possession, transport, purchase, sale, import or   export  inter‐state  or 

use of morphine in respect of a recognized medical institution shall be in accordance 

with the following provisions: 

a) The  recognized  medical  institution  shall  place  orders  for  purchase  to  a 

manufacturer/supplier in Form I along with an authenticated photocopy of the order 

of  the Drug  Controller  according  recognition  to  the  institution  for  the  purpose  of 

these  rules,  and  a  copy  of  the  communication  received  from  the Drug  Controller 

conveying approval of the estimates. A copy of the purchase order shall be sent to 

the Drug Controller and the Narcotics Commissioner, Government of India. 

b) The manufacturer/supplier shall dispatch morphine consignment(s) to the recognized 

medical  institution  only  on  the  basis  of  an  order  for  purchase  received  in  Form  I 

along with  copies of  recognition granted by  the Drug Controller and  the approved 

estimates  communicated  by  the  Drug  Controller.  The manufacturer/supplier  shall 

dispatch  the  consignment  of  morphine  along  with  a  consignment  note  in 

quintuplicate  in  Form  J  appended  to  these  rules.  Copies  of  the  consignment  note 

shall  be  sent  by  the  manufacturer/supplier  to  the  Drug  Controller  in  which  the 

recognized medical  institution  is  located and  the Narcotics Commissioner. He  shall 
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also  keep  a  copy  of  the  consignment  note  for  his  record  and  future  verification, 

whenever necessary. 

a) On  receipt  of  the  consignment,  the  recognized  medical  institution  shall  enter  the 

quantity  received with date  in all  the  copies of  the  consignment note and  retain  the 

original  consignment note, dispatch  the duplicate  copy  to  the  supplier,  the  triplicate 

copy  to  the  Drug  Controller,  the  quadruplicate  copy  to  the  Drug  Controller  of  the 

originating State  (in  cases where  the  consignment originated  from outside  the State) 

under  whose  jurisdiction  the  supplier  is  located  and  the  quintuplicate  copy  to  the 

Narcotics Commissioner   

“20 G. Maintenance of Records – All records required under these rules shall be kept 

for a period of two years from the date of transaction and shall be open for inspection 

by the officers empowered by the State Government under the provisions of sections 

41 and 42 of the Narcotic Drugs and Psychotropic Substances Act, 1985. 

“20H. Inspection of Stocks of morphine – The stocks of morphine under the custody of 

a recognized medical  institution shall be open for  inspection by the Drug Controller or 

any other Officer subordinate to him. 

“20 I. Appeals – Any institution aggrieved by any decision or order passed by the Drug 

Controller  relating  to  recognition  revocation  of  recognition  or  rejection  of  estimates 

may  prefer  an  appeal  to  the  Secretary,  Department  of  Health  and  Family Welfare, 

Government of Meghalaya, within ninety days from the date of communication of such 

decision or order. 

(3) Insertion of new  forms F,G,H,  I and  J. – After  form E of  the principal Rules  the 

following new Forms F, G, H, I and J shall be inserted.  

 
J. LYNGDOH, 

Commissioner & Secretary to the Govt. of Meghalaya, 
Excise, Registration, Taxation and Stamps Department. 
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FORM F 
(See rule 20A (1)) 

 
1. Name of the Institution and Address    : 

 
2. Name of the Head/in‐charge of the Institution  : 

 
3. No of persons employed. 

 
i. Doctors  : 

 
ii. Nursing Staff : 

 
iii. Others   : 

 
4. No. of patients treated during the previous calendar year: 

 
i. Inpatient  : 

 
ii. Outpatient  : 
 

5. Whether the hospital has facilities to treat 
cancer patients            :  Yes/No 

 
6. No. of cancer patients treated during previous calendar year.  

i. Inpatient  : 
 

ii. Out patient  : 
 

7. Name of the qualified medical practitioner who 
would prescribe morphine 
(if there are more than one qualified medical practitioner who would prescribe 
morphine, indicate the name of the medical practitioner who would be overall in 
charge) 

8. Whether the institution’s recognition for the purpose was withdrawn earlier (if the 
recognition was withdrawn earlier the details are to be given): 

 
Station  :        Signature of the Head/in‐charge of the  

                                                             institution with name 
Date  : 
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FORM G 
(See rule 20B(2)(c) 

 
RECORD OF RECEIPT DISBURSEMENT AND BALANCE OF MORPHINE 

 
 
 
 
 
                                                                                                                              Signature 
 
 
Note: 
 

1. This  record  is  to be maintained on day  to day basis and entries  shall be made  for 

each day  the  institution  functions.   Entries shall be completed  for each day before 

the  close of  the day.  The  authorized medical practitioner/in‐charge or  any person 

authorized by them shall  initial after entry of each day with date. The pages of the 

register shall contain necessary numbers. 

2. This record shall be retained for two years from the date of last entry. 

3. This record shall be produced to the authorized officers whenever called upon during 

the course of their inspection. 

 

  

Quantity in 
hand at the 
beginning of 
the day 

Details of quantity disbursed Details of Quantity received in hand at the 
close of the day 

  Sl. 
No 

Quantity  Name of the 
person to 
whom 
disbursed 

Medical 
practitioner 
who prescribed  

Sl.
No. 

Quantity Name of 
Person/Firms 
from whom 
received 

Consign‐
ment 
Note/Bill of 
entry 
No. 
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FORM H 
(See rule 20C ) 

 
ESTIMATE OF ANNUAL REQUIREMENT 

 
1. Name and address of the recognized medical institution. 

 
2. Period for which the estimate is submitted. 

 
 

3. Quantity disbursed during the previous year. 
 

4. Quantity estimated to be disbursed during the year for which estimate is submitted. 
 

 
5. Supplier who would supply the quantity. 

 
 

SL.No.  Name and address of 
the supplier 

Quantity

 
 
 
 
 

 

6. If  there  is  a  supplementary  requirement,  give details of  annual  requirements  sent 

earlier and the reasons for giving a supplementary requirement. 

 

 

 

 

     Station  :             (Signature of the authorized medical 

                                                                               Practitioner/in‐charge with name ) 

     Date 
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FORM I 
(See rule 20F(a) and (b) ) 

To, 
 
    ………………………………………………………………. 
 
    ………………………………………………………………. 
 
(Name and address of the supplier) 
 

1. Name and address of the recognized medical institution which places the order. 
 

2. Description of the quantity for which order is placed. 
 

3. Whether the institution has been recognized by the Drugs Controller (A photocopy of 
the recognition is to accompany each order for purchase) 

 
4. Whether this order is covered by the estimate approved by the Drugs Controller (A 

photocopy of the approved estimate is to accompany each order of purchase). 
 

5. Details of other orders for purchase made during the year. 
 

SL.No.  Quantity To whom order was placed 
 
 
 
 

 

Station  :           (Signature of the person authorized to 

                                                                                place order with name and designation 

Date 

Note : 

1. A copy of this order shall be kept by the recognized medical institution which places 

the order. 

This shall be retained for two years from the date of transaction. 
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FORM J 
(See rule 20F (b) ) 

CONSINGNMENT NOTE 
( to accompany a consignment of morphine) 

 
                       Date and time of dispatch of 

             the consignment………….. 
1. Name and address of consignor. 

 
2. Name and address of the consignor i.e. 

Recognized medical institution. 
 

3. Description and quantity of the consignment. 
 

 

 No. of package  :          Quantity 

 

          =  Gross    Net  : 

 

4. Mode of transport (particulars of the transporter, Registration number of the vehicle, 
RR, if the transport is by railways etc.) 

 
              Signature of the Consignor with 
              date (Name and designation) 
To be filled by consignee: 
 

5. Date and time of receipt by the consignee and remarks. 
 

6. Quantity received by the consignee. 
 
No of packages              Quantity 
 
      Gross      Net 
 
 
 
                                                                          Signature of the Consignor  
                                                                              with date (Name and designation) 
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Note : 
1. This consignment not shall be serially numbered on annual basis. 

 
2. The  consignor  should  record a  certificate on  the  cover page of each book  containing 

consignment notes  indicating  the number of pages contained  in  the consignment not 
book 

 
3. The  consignor  should  maintain  a  register  showing  the  details  of  the  books  of 

consignment note brought in use during a particular year. 
 

4. Each  consignment  of  morphine  shall  be  accompanied  by  this  consignment  note  in 
quintuplicate (i.e. five). 

 
5. The  records  referred  to  at  items  2  to  5  above  in  this note  shall be produced  to  the 

authorized officers whenever called upon during the course of their inspection.  
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